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lNTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table of 
the House, having been authorised by the Committee to present the 
Report on their behalf, present this their Eleventh Report. 

2. On examination of certain papers laid during the Second, Fourth 
and Fifth Sessions (Sixth Lok Sabha), the Committee have come to 
certain conclusions in regard to delay in laying (a) Annual Reports 
of the Rehabilitation Industries Corporation Limited, Calcutta and 
(b) Hindi version of (i) Interim Report of National Commission on 
Agriculture on certain important aspects of Marketing and prices of 
Cotton, Jute, Groundnut and Tobacco and (ii) Final Report, 1976 o( 
Wakf Inquiry Committee Parts I and IJ. 

3. The Committee wish to express their thanks to the Ministry of 
Supply and Rehabilitation. the Ministry of Agriculture and Irrigation 
and the Ministry of Law, Justice and Company Affairs for furnishing 
information desired by the Committee. 

4. The Committee considered and adopted this Report at thefr 
sitting held on 2 April, 1979. 

5. A statement giving summary of recommendations/observations 
of the Committee is appended to the Report (Appendix). 

Nni Dam; 
April 4, 1979. 
Chal.tra 14, 1901 (Saka) 

KANWAR LAL GUPTA, 
Chairman, 

Comm4ttee on Papers laid on the Table. 
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CHAPTER I 

DELAY IN LAYING ANNUAL REPORTS OF THE REHABILITA-
TION INDUSTRIES CORPORA'nON LlMLTED, CALCUTTA. 

Annual Reports for 1974-75 and 1975-76 of the Rehabilitation 
Industries Corporation Limited together with 'Review' on the work-
ing of the Corporation were laid on the Table of Lok Sabha on 
1~1977 and 20-3-1978 respectively under Section 619A (1) of the 
Companies Act, 1956, which reads as under:--

"619A(I) Where the Central Government is a member of a 
Government Company, the Central Government shall 
cause an annual report on the working and affairs of that 
company to be:-

(a) prepared within three months of its annual general meet-
ing before which the audit l"eport is pJ.aced under sub-
section (5) of section 619; and 

(b) as soon as may be after such preparation, laid before 
both Houses of Parliament together with a copy of the 
audit report and any comments upon, or supplement to 
the audit report, made by the ComptI'oIler and Auditor-
General of. India." 

1.2. While laying the above reports the Ministry of Supply & 
Rehabilitation (Department of Rehabilitation) did not lay any state-
ment showing reasons lor delay in laying the reports. 

1.3. On 12-9-1977 the Ministry of Supply & Rehabilitation (Depart-
ment of Rehabilitation) were asked to furnish reasons for delay in 
laying the annual report for 1974-75, reasons for not layh'lg the delay 
statement, steps taken by the Ministry to implement the recom-
mendation of the Committee made in para '.16 of their Second Report 
·(Fifth Lok Sabha) which prescribed the time limit for laying reports 
of Government Companies before Parliament, whether the question 
of delay was taken up with the Corporation; and if so, the r~asons 
given by the Rehabilitation Industries Corpocation. 

1.4. In their reply dated the 2nd January, 1978 the Ministry of 
Supply &; Rehabilitation (Department of Rehabilitation), explained 
the position as under:-

"The delay in presenting the Annual Report is very much 
regretted. 

The Managemeat of the Corpol'ation was required under the 
standing instructions to send a statement of reasons for not 



laying the report in time. In addition to these instruc-
tions, the Corporation was also specifically requested by' 
this Department to send a statement explaining the rea-
sons for the delay in presenting the Annual Report 1974-75 
to the Parliament. As the requisite information was even 
thep not furnished by the Corporation and the submission 
of the report would have been further delayed, the report 
was laid in the Lok Sabha/Rajya Sabha without waiting 
for the statement of reasons of delay from the Rehabilita-
tion Industries Corporation. 

The recommendations of the Parliamentary Committee on 
Papers laid on the Table were duly communicated to the 
Chief Executive of the Rehabilitation Industries Corpora-
tion (by name) for information and strict compliance. 
The importance and urgency of the matter was duly 
stressed by this Department. The Bureau of Public En-
terprises had also issued instructions on this subject to all 
Chief Executives of Public Sector Undertakings (by name). 
In the annual general meetings of the Corporation in which 
accounts are placed before the share holders, the officers 
of this Department attending the meetings as share hold-
ers have continuously expressed concern over the delays 
which occur in the submission of the Annual Reports to 
the Parliament and have urged. that every endeavour 
should be made to avoid delays and to submit the report 
each year within the prescribed time limit. In the latest 
annual general meeting held on the 30th July, 1977, the 
Joint Secretary of this Department had once again reitera-
ted that the reports together with the reasons for delay, 
if any, should be presented to the Parliament through the 
Department with utmost promptitude. 

It would thus be observed that the recommendations of the 
Parliamentary Committee have been duly brought to the 
notice of the Management for strict compliance not only 
by this Department but also by the Bureau of Public En-
terprises. Steps were also taken from time to time to 
ensure that these delays were avoided.. 

The delay has also occurred. in the submission of the Report 
for 1975-76 which would be presented to the Parliament 
soon, alongwith the statement 01 reasons for delay. The 
Management has been advised. to expedite· their submis-
sion of annual reports although some delay is likely to 
occur in laying the annual report for 197~77 by the pre-
scribed date viz. 31st December, 1977." 
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1.5. The Annual Report for 1976-77 together with the 'Review' 
on the working of the Corporation and a statement showing reasons 
for delay in laying the Annual Report were laid on the Table of Lok 
Sabha on 28.8.1978. In the statement the Ministry have advanced 
the following main reasons for delay in laying the report:-

"(1) Some delay occurred in appointing Statutory Auditors in 
respect of which necessary orders were issued in August, 
1977. 

(2) The Statutory Auditors completed the audit of the accounts 
and returned the audited accounts to the Corporat;on only 
in February, 1978. 

(3) Some time was taken by the representative of the Com-
ptroller and Auditor General of India to send his com-
ments. 

(4) There was some time lag in holding the Annual General 
Meeting for presenting the audited accounts to the share-
holders, translating the Annual Report from English into 
Hindi. printing the English and Hindi versions and despat-
ching requisite number of copies by the Corporation to the 
Department of Rehabilitation. 

The delay in laying the Report is, however, regretted and 
every effort would be made to avoid it in future." 

1.6. The Annual Report for 1977-78 which was required to be 
laid on the Table by 31st December, 1978 (i.e. within 9 months of 
the close of the accounting year) has not so far been laid. 

1.7. The Committee are conc~ to note that the Annual Re-
POrts of the Rehabilitation Industries Corporation IJmited, Calcutta 
for the years 19'14-75 and 19'15-76, which were required to be laid on 
the Table by 3l-lZ-19'16 as per recommendation of the Committee 
made In Para 4.16 of their Seeond Report (Fifth Lok Sabha(. were 
lald on 1.8.1977 and 20.3.1978, respectively. Le. 7 Dlonths aDd 15 
months after the completion of the prescribed. 'period. The Com-

mittee further note that the Annual Report for 1976-77 was laid on 
Z8.8.1978, after 8 months of the expiry of the stipulated period of 9 
months. 

1.8. The Committee are constrained to observe that despite the 
dear guidelines laid down 1ry them for Iayiag reports of Govern-
meat Companies on the Table the prescribed time schedule has not 
Iteen adhered to 1ry the M"un.try of Supply ad Rehabilitation in lay-
ing the above reports, 
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1.t. The COJIlmittee abe Dote that aelther the Millistry cared to 
lay alongwtth the reports for 1974-75 and 1975-7fi any statement tt-
plaining the reasons for delay in layiag diose reports nor 8IIy state-
ment informing Parnament why it was not possible for the Ministry 
to lay the reports w~1rin the stipalated period mentioned in para 
4.16 of the Second Report (Fifth Lok Sabha). 

1.10. The Committee are not at all convinced with the reasons 
advanced by the Ministry that despite the standing instructions to 
the Corporation to send a statement of reasons for net laying the re-
port in time, the Management of the Corporation did not furnish 
any delay statement and to avoid further delay the Ministry had to 
lay the reports without the delay statement. The Committee are of 
the view that the Ministry had failed to get the Annual Reports and 
delay statements from the Corporation in time due to laxity on their 
own part in exercising proper control over the Corporation. The 
Coanmtttee leel that the Ministry ought to ha"Ve been more vigilant 
and should have pursued the matter more vigorously with the Cor-
poration. SiDee the Ministry of Supply and Rehabilitation are ad-
mlnlstntlvely responsible for the atralrs of the COrporaUOIl they can-
not absolve themselves of the responsihiHty for delay in laying the 
reports of the Corporation. 

1.11. Taldag all the fadors into consideration the Commit~ can-
not but come to the eGnclusion that their recommendations are being 
paid scant attention both by the Corporation and the Ministry of 
Supply and Rehabilitation by not implementing them in letter and 
spirit. 'nle Committee take a serious note of it. fie Committee 
IlflecI hanlly stress that in order to give timely information to the 
Parliament ahout the W01'king and performance of the Company, it 
ill the duty of the administrative Ministry to see that the Company's 
annual and audit reports are laid within 9 months of the close of the 
Ilttounting year as recommended in para 4.16 of their Second Report 
(Filth Lok Sabha) and where it is not possible for any reason what 
soever. the Ministry should lay before Parliament a comprehensive 
statement explaining the reasons that led to delay in laying the re-
port within the stipulated period and when the report is expected 
to be laid before Parliament. The Committee would like to empha-
alee oaee again that In case it Is not possible fOt" the admiDistrative 
Jlinist.y to lay the report of any company ill time, they sIIou1d ia-
variably lay on the Table the delay ....... t witlaia 30 days UGID 
the upU,r 01 tile ~iW ,.no.l of .me _oDtba aJUl if Puliameat 
is not ill session at that time, then the delay statemeat sbeaW. he 
laid withia seven days of the commencement of the next session. 
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1.12. From the delay statement laid on the Table on ZS.8.1978 in 
respect of Annual Report of the Corporation for 1976-77 the Com-
mittee find that the Statutory Auditors were appointed in August, 
1977 and they made the audited accounts available to the Corpora-
tion in February, 1978. Thereafter the Corporation took six months 
(February to August, 1978) for holding the Annual General Meeting, 
translating the report into Hindi and for printing English aad Hindi 
versions of the Report. The Ministry have not given complete de-
tails about the diJferent stages through which the report passed, such 
as dates of completion of accounts, appointment of Statutory Audi-
tors, auditing of accounts, resolution of audit objections, clearance of 
accounts by the Auditors, holding of Annual General Meeting etc., 
before it was laid on the Table on 28.8.1978. In the absence of these 
details the Committee is not in a position to pin-point as to where 
the delay had actUally occurred. The Committee, therefore, recom-
mend that in the statement of reasons for delay Government should 
invariably furnish complete details about the various stages of finaIi-
sation of the Report and accounts in order to apprise Parliament of 
the correct position and to identify the areas of delay. This wiD 
enable Parliament to suggest correct remedial measures, where 
necessary. 

1.13. The Committee note that despite the assurance given by the 
Ministry in the delay statement laid with the Annual Report for 
1975-77 that 'every effort would be made to avoid delay in laying the 
Report ill. future' the Annual Report for 1971-78, which was required 
to be laid by 31.12.1978, has not SO far been laid. The Committee 
trust that the Annual Report for 1977-78 would be laid without any 
further delay and in case the Ministry expects any delay in laying 
the Report, it would laf the statement explaining the reasons thereof 
belore Parliament promptly indicating the date by which expected 
to be laicL. 



CIIAPTEB n 
DELAY IN LAYING BEFORE PARLIAMENT, HINDI VERSION 
OF (i) INTERIM REPORT OF NATIONAL COMMISSION ON 
AGRICULTURE ON CERTAIN IMPORTANT ASPECTS OF 
MARKETING AND PRICES OF COTrON, JUTE, GROUNDNUT 
AND TOBACCO AND (ii) FINAL REPORT, 1976 OF WAKF 

INQUIRY COMMI1*I"EE PARTS-I AND II. 
2.1. Hindi version of (i) Interim Report of Nat;onal Commission 

on Agriculture on certain important aspects of Marketing and prices 
of Cotton, Jute, Groundnut and Tobacco and (ti) Final Report, 1976 
of Wakf Inquiry Committee Parts I and II were laid on the Table of 
Lok Sabha on 13.3.1978 whereas the English version thereof had 
been laid on 13.7.1975 and 16.8.1976, respectively. . 

2.2. When the aforesaid reports were being laid on the Table of 
the Lok Sabha, the attention of the House was invited to the mordi-
nate delay on the part of the Ministries concerned in laying the Hindi 
version of Reports after the English versions thereof were laid 

2.3. "Handbook of Orders" issUed by the Ministry of Home Mairs 
Tegarding use of Hindi for official purposes of the Union contains the 
following instructions:-

"Lt is necessary to ensure that the Hindi version of all official 
pa,pers are prepared and invariably laid on the Table of 
either House of Parliament simultaneously with the 
English version. ~f, however, in any particular case, due 
to some very special :reasons, it is not possible to lay the 
Hindi version simultaneously with the English version, 
then while placing the English version, a brief statement 
explaining the reasons why the Hindi version could not 
be simultaneously laid may also be laid on the Table of 
the Rajya Sabha/Lok Sabha. This will apply to statutory 
rules also." 

[O.M. No. 6123170 OL datedl~5-70, O.M. R.S. 14(5) 68-Com dated 
U.69 O.M. No. as. 14(73) 69-Com dated 26.11.69] 

2.4:. On 13.7.1975 while laying on the Table of Lok Sabha the 
Englillh version of the Interim Report of National Commission on 
Agriculture on certain important aspects of marketing and prices of 
Cotton. Jute, Groundnut and Tobacco, the requisite statement ex-
pWning re3SODS why the Hindi version thereof could not be laid 
simultaneously was not laid by the Minister concerned. 

6 
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2.5. On 16 August, 1976, the then Mi?ister o~ ~gricult~re 
d Wakf (Shri Shah Nawaz Khan) while laymg the English Vel'S1on 

:: the Final Report, 1976 of the Wakf Inquiry Comm.ittee, ha? also 
laid a statement showing reasons for not laying the Hmdi versJ.on of 
the Report, on the Table of the House. The statement reads as 
under:-

"The Report of the Wakf Inquiry Committee was submitted in 
English only. The same has been got printed and is being 
laid on the Table of the House. Steps are being taken to 
have the Hindi translation prepared and the same will be 
laid on the Table of the House as soon as it is ready." 

2.6. With a view to knowing the extent of time taken in transla-
tion of the reports, time taken thereafter by the Ministries concern-
ed in laying the Hindi version of those reports on the Table of the 
House and the difficulties faced by them in translating, printing and 
laying before Parliament the Hindi versions of reports, the Ministry 
of Agniculture and irrigation and the Ministry of Law, Justice and 
Company Affairs were asked to furnish requisite information. 

2.7. The Ministry of Agriculture and Irrigation in their commlurl~ 
cation dated the 6th May, 1978 while furnishing the requ:site infor. 
mation stated that the translation work on the interim report of 
National Commission on Agriculture on certain important aspects of 
marketing and prices of cotton. jute, groundnut and tobacco was 
taken up on 7.6.1975 and completed on 8.7.1976. 

2.8. Regarding the reasons for not. following the recommendat'on 
of the Comm:ttee on Papen Laid on the Table made in para 2.15 of 
their First Report (Fifth Lok Sabha) regarding laying of Hindi and 
English versions of Reports/documents, etc. simultaneously on the 
Table of the House. the Ministry of Agriculture and Irrigation stated 
that necessary action was being taken against those resporuible for 
the delay. 

2.9. The Ministry of Law, Justice and Company Affairs, while 
furnishing the information in respect of reasons for delay in layhlg 
the Fiual Report, 1976 of the Wakf Lnquiry Committee Pa~I and n, 
have. in their communication dated 10 April, 1978 stated: 

"We have no separate arrangements for translation of reports 
in Hindi. T.1e Official Languages Commission (Legisla-
tive Department) was, therefore, requested on 7th August. 
1976, to translate the Wakf Inquiry Committee Report 1976 
in Hi~di. 
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The Hindi translation of the report was received from the 
OftIcial Languages Wing on 27.4.1977. It may be men.-
tioned that the OtIicial Languages (Legislative) C0mmis-
sion wu abolished on 1.10.76 and the work was entrusted 
to the newly let up Wing in the Legislative Department. 

The translated version of the report was sent for prunting on 
10.5.1977 to the Director of Printing, Ministry of Works and 
HOWl;ng. 

Printed copies of the Hindi version of the report were received 
in two groups; part II of the report was received on 
28.9.1977 and part-I on 30.1.1978. 

As the Official Languages Wing of the Legislative Department 
was newly set up on 1.10.1976 and was having a heavy 
programme of work relating to translation of Bills. Acts, 
ltules, Regulations, etc. and there was shortage of staff 
due to non-fUling of vacancies, the translation of the Wald 
Inquiry Committee Report 1976 could not be attended to 
promptly." 

2.10. The Ministry of Law, Justice and Company Affairs were 
then asked to furnish further information about the aI'rangements 
made by them to ensure timely translation, printing and laying of 
Hindi versions of the Reports and about the reasons for not following 
the recommendation made in para 2.14 of the Third Report (Fifth 
Lok Sabha>. of the Committee on Papers Laid on the Table, which 
reads as under:-

"The Committee has no objection to the Ministry's suggestion 
that cyclostyled copies of the Report might be laid on the 
Table in order to cut delay, provided this does not become 
a regular feature and the printed copies are made available 
to Memben as early as possible, in no case later than a 
month after the submission of cyclostyled Report." 

2.11. In their communication dated 12 October, 1978 the Ministry 
of Law, Jus'tice and Company Affairs stated:-

.......... adequate arrangements have been made for the 
translation of the Reports of the Committees/Commis-
sions into Hindi and for the translations being laid before 
Parliament without delay. The arrangements, inteT alia 
in~lude the filling up of vacant posts of Hindi translators/ 
dtattsmen and the sil'eamlining of the methods of work in 
the Translation Wing." 



9 

2.12. Explaining the reasons for not following the recommenda-
tion of the Committee oontsined in para 2.14 of Third Report (Fifth 
!.ok Sabha) the Ministry of Law, Justice and CompQny Affairs stated 
that they "';ere aware of the recommendation and had considered it 
possible that the wolk relating to translation into Hindi and print~ 
ing of the translated version could be completed without aelay. The 
Ministry also expressed regrets for the delay and assured that every 
attempt would be made to observe the recommendation of the Com-
mittee. 

2.13. The Committee note that the Hintli version of Interim Re-
pori of Natioaal Commissions on Agriculture on certain lmPftrtant 
aspects of marketing and prices of cotton, jute, groundnut and tobac-
co and the Final Report, 1976 of Wakf Inquiry Committee Parts I and 
n were laid on the Table of Lok Sabba as late as 32 months and 19 
months respectively after their English version had been laid. 

2.14. The Committee further note that in complete disregard of 
not only the instructions issued by the Lok Ssbha Secretariat in 1962 
and repeated from time to time through brochure on 'Procedure to 
be followed by M!oistries in conneetion with Parliamentary work' 
that "Whenever there is undue delay in laying a document (includ-
ing the statutory rules etc.) on the Table of the House, the concern-
ed Ministry should also arrange to lay on the Table alongwith such 
document a statement giving reasons for delay", but also the instruc-
tions (which are eontained in the 'Handbook of Orders' issued by the 
Ministry of Home Affairs regarding use of Hindi for ofllcial purposes 
of the Union) issued by the MinIstry of Home Affairs as early as in 
III. that where, due to some very special reasons it is not possible 
to lay the Hindi version simultaneously with the English version, a 
brief statement explaining the reasons why the Hindi version could 
not be simultaneously laid, may also be laid on the Table of th,e 
Rajya Sabha/Lok Sabha, the MinIstry of A¢culture and Irrigation 
did not care to lay the requisite statement whUe layln, the Englbb 
version of Interim Report of National Commission On Agriculture 
on certain important aspects of naarketin, and prices of cotton, jute, 
croundnut and tobacco, on the Table on 13-'1-1975. 

2.15. The Committee also note that even after tbe presentation of 
their FIrst Report (Fifth Lok Sabha) to the House on 8-3-1"6, the 
MiIlistry of Agriculture and Irrigation did not make any earnest effort 
to comply with the reeommendation contained in para 2.15 of that 
Report In order to ensure that no further delay was caused in laying 
the Hindi version of the Interim Report of National Commbalon on 
ApicDltue. Iutead the MiDbtry toek 24 months in laying tbat 



10 

report on the Table of Lok Sabha after the presentatioD of the First 
Report (FUth Lok Sabha) to Lok Sabba. ThIs leads to the obvious 
conclusion that the recommendations of the CommIttee were not 
taken seriously by the MInistry and scant attention was paid towanls 
their Implementation. As the MInistry of Agrleulture and Irription 
have stated that action was being taken against those responsible for 
the delay, the Committee trust that adequate steps wUl be taken by 
them to avoid such delays in future. 

2.16. From the information furnished by the Ministry of Law, 
Justice and Compauy Affairs, the Committee note that II months 
time was taken in translating the Final Report, 1976 of the Wakf 
Inquiry Committee Parts I and II and then 41 months time and 
81 months time was taken in printing parts I imd n thereof res-
pectively. Even considering the factors for delay like abolitlOil of 
the Official Laneuages Commission and setting up of a new wing i.e. 
Official Languages wing, shortage of staff in that wing and heavy 
translation work with the Wing etc., the Committee cannot help 
taking the view that the delay which had occurred at printing stage 
was inordinate and could be avoided. 

Z.17. The Commlttee feel that tr the MInistry, had taken proper 
note of the recommendation contained in para 2.14 of the Third 
Report (Fifth Lok Sabha) presented to Lok Sabba on 30-8-1976 it 
could have laid the report in the cyc10styled form. The Commit-
tee would, therefore, like to reiterate their aforesaid recommenda-
tion that in order to avoid delay, cycl08t1yed copies of the Reports 
should be laid, provided this does not become a regular feature and 
the printed copies are made available to Members as early as p0s-

sible, In no case later than a month after the submlsaion of a cyelos-
tyled Report. 

2.18. The Committee need hanlly stress their earlier recommen-
dation made in para Z.15 of their First Report (Fifth Lok Sabha) 
that ordlnarlly both the Eqllsb and Hindi VerslOllS of Reports / 
documents should be laid on the Table simultaneously. However, 
in exceptional cases, where it is not possible to lay both the versions 
simultaneously, Ministry /Departmeot while layin, ODe version 
should invariably lay a statement explaining the reasons for not 
laying the other version. In such cases the other version should be 
laid on the Table either in the same session or at the most lJy thle 
end of the next session. 

2.19. The Committee note with sa1isfaction that the difBeulties 
explained by the Ministry of Law, Justice and Company Affairs in 



II 

their eommUDicaUon dated 10-4-19'78 have siDee beea overcome by 
them anll adequate arrangements have since been made for tbie 
translation of reports of the Committees/Com.missions into Irmdi .. 
stated by them in their subsequent communication dated 1%-10-1978. 
Tile Committee hope that in future both versions of reporta/doc:a-
ments etc., whieb are required. to be laid before ParHam_t, wowd 
be laid by the Miaistry of Law, Justice and Compan, Atrain simul. 
taneously and in time. 

2.20. The Committee need hardly stress that all the Minlstrtes 
and Departments of Government of India should draw up a phased 
programme for completing translaUon of reports/documents Into 
Rbtdi wttbiD a specified period so that both EqUsh/BiDdi versions 
are laid on tbe Table of tbe House simultaneously without delay. 

NEW DEuu; 
April 2. 1979. 
----------
Chaitra 12, 1901 (Saka) 

KANWAR LAL GUPTA. 
Chairman, 

Committee on Papers laid on the Tablt'. 



APPENDIX 

Bu~ of RecommendationslObB~ttom contained in tM'Report 

S. No.' Ref~nce to para 
No. of the Report 

Summary of Recommendationsl 
Observations 

1 

1, 

2 

3 

" 

2 3 
, 

1.7 The Committee are concerned to note that 
the Apnual Reports of the Rehabilitation 
Industries Corporation Limited, Calcutta for the 
years 1974-75 and 1975-76, which were required 
to be laid on the Table by 31-12-1976 as per 
recommendation of the Committee made in para 
4.16 of their Second Report (Fifth Lok Sablia) , 
were laid on 1·8·1977 and 20-3-1978, respectively, 
i.e., 7 months and 15 months after the completion 
Of the prescribed period. The Committee 
further note that the Annual Report for 1976-77 
was laid on 28-8-1978, after 8 months of the 
expiry of the stipulated period of 9 months. 

1.8 The Committee are constrained to observe that 
despite the clear guidelines laid down by them 
for layin~ reports of Government Companies on 
the Table, the prescribed time schedule has not 
been adhered to by the Ministry of Supply and 
Rehabilitation in laying the above reports. 

1.9 The Committee also note that neither th~ 
Ministry cared to lay alongwith the reports for 
1974-75 and 1975-76 any statement explaining the 
reasons for delay in laying those reports nor any 
statement informinlt Parliament why it was not 
possible for the Ministry to lay the reports 
within the stipulated period mentioned in para 
4.16 of the Second Report (Fifth Lot Sabha). 

1.10 The Committee are not at all convinced with 
the reasons advanced by the Ministry that 
despite the standin~ instructions to the Corpora-
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tion to send a statement of reasons for not laying 
the report in time, the Management of the 
Corporation dkl not furnish any delay statement 
and to avoid any further delay the Ministry had 
to lay. the reports without the delay statement. 
The Committee are of the view that the Ministry 
had failed to get the Annual Reports and delay 
statements from the Corporation in time due to 
laxity on their own part in exercising proper 
control over the CorpOration. Since the Ministry 
of Supply and Rehabilitation are administratively 
responsible for the affairs of the CorporatIOn 
they cannot absolve themselves of the responsi-
bility far delay in laying the reports of the 
Corporation. 

Taking all the factors into consideration the 
Committee cannot but come to the conclusion 
that their recommendations are being paid scant 
attention both by the Corporation and the 
Ministry of Supply aDd Rehabilitation by not 
implementing them in letter and spirit. The 
Committee take a serious note of it. The Com-
mittee need hardly stress that in order to give 
timely information to the Parliament about the 
working and performance of the Company, it is 
the duty of the administrative Ministry to see 
that the "Company's annual and audit reports are 
laid within 9 manths of the close of the account-
ing year ~s recommended in para 4.16 of their 
Second Report (Fifth Lok Sabha) and where it 
is not possible for any reason whatsoever, the 
Ministry should _ lay before Parliament a com-
prehensive statement explaining the reasons that 
led to delay in laying the report within the 
stipulated period and when the report is expected 
to be laid before Parliament. The Committee 
would like to emphasise once again that in case 
it is not possible for t\le administrative Ministry 
to lay the. report of any company in time, they 
should invariably ~ on the Table the delay 
statement within 30, days from the expiry of the 
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preacribed period of Dine DlOnths and if Parlia-
ment is not in __ n at that time, then the 
delay statement should be laid within seven days 
of the commencement of the next session. 

• 1.12 From the delay statement laid on the Table OD. 
28-8-1978 in respect of Annual Report of the 
Corporation for 1976-77 the Committee find that 
the Statutory . Auditors were appointed in 
August, 1977 and they made the audited accounts 
available to the Corporation in February, 1978. 
Thereafter the Corporation took six months 
(February to August, 1178) for holding the 
Annual General Meeting, translating the report 
into Hindi and for printing EngUsh and Hinclt 
versions of the Report The Ministry bave not 
given complete details about the di1ferent stages 
through which the report passed, such as dates 
of completion of accounts, appointment of 
&atuay Auditors. auditing of accounts, resolu-
tioD of audit objections, clearance of accounts 
by the Auditors, holding of Annual General 
lleetmg, etc., before it was laid on the Table on 
..... 1978. In the ablence 01 these details the 
Committee is not in a position to pin-point as to 
where tile delay bad actually occurred. The 
Committee, therefore, recommend that in the 
statement of reasons for delay Government 
lIhould invariably furnish complete details about 
the various stages of finalisation of the Report 
aad accounts in order to apprise Parliament of 
the correct position and to identify the areas of 
delay. This will eoable ParUament to suggest 
correc:t l"eIIM!dia! meuures, where necessary. 

7 1.13 The Committee note that despite the assurance 
given by the MiDistry in the delay statement 
laid with the Annual Report for 1976-77 that 
. every etlort would be made to avoid delay in 
layina the Report in future' the Annual Report 
for Im-78, wbicb was required to be laid by 
11-U-I9'l8 bas not so far been laid The Com-
a'Uee trust that the Annual Report for 1977-78 
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would be laid without any further delay and in 
case the Ministry expects any delay in laying 
the Report, it would lay the statement explain-
ing the reasons thereof before Parliament 
promptly indicating the date by which it is 
expected to be laid 

8 2.13 The Committee note that the Hindi version 
of Interim Report of National Commission on 
Agriculture on certain important aspects o~ 
marketing and prices o£ cotton, jute. groundnut 
and tobacco and the Final Rep:>rt, 1976 of Wakf 
Inquiry Committee Part I and II were laid on 
the Table of Lok Sabha as late as 32 months and 
19 months respectively after their English ver-
sion had been laid. 

9 2.14 The Committee further note that in complete 
disregard of not only the instructions issued by 
the u:>k Sabha Secretariat in 1962 and repeated 
from time to time through brochure on 'Proce-
dure to be followed by Ministries in connection 
with Parliamentary work' that "whenever there 
is undue delay in laying a document (including 
the statullory rules etc.) on the Table of the 
House, the concerned Ministry should also 
arrange to lay on the Table alongwith such docu-
ment a statement giving reasons for delay", but 
also the instructions (which are contained in the 
'Handbook of Orders' issued by the Ministry of 
Home Affairs regarding use of Hindi for official 
purposes of the Union) issued by the Ministry 
of Home Affairs as early as in 1969 that where. 
due to some -very s~al reasons it is not possi-
ble to lay the Hindi version simultaneously with 
the English version, a bri~ statement explain-
ing the reasons why the Hindi version could not 
be simultaneously laid. may also be laid on the 
Table of the Rajya SabhalLok Sabha, the Minis-
try of Agriculture and Irrigation did not care to 
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lay the requisite statement while laying the Eng-
lish version of Interim Report of National Com-
mission on Agriculture on certain important 
aspects of marketing and prices of cotton, jute, 
groundnut and tobacco, on the Table on 13-7-1975. 

The Committee also note that even atter the 
presentation of their First Report (Fifth Lok 
Sabha) to the House on 8-3-1976, the Ministry of 
Agriculture and Irrigation did not make any ear-
nest effort to comply with the recommendation 
contained in para 2.15 o. that Report in order to 
ensure that no further delay was caused in laying 
the Hindi versi')n of the Interim Report of Natio-
nal Commission on Agriculture. Instead the 
Ministry took 24 months in laying that report on 
the Table of Lok Sabha after the presentation of 
the First Report (Fifth Lok Sabha) to Lok Sabha. 
This leads to the obvious conclusion that the re-
commendations of the Committee were not taken 
seriously by the Ministry and scant attention was 
paid towards their implementation. As the 
Ministry 'Of Agr~culture and Irrigation have 
stated that action was being taken against those 
respGnsible for the delay, the Committee trust 
that 'adequate stePs will be taken by them to 
avoid such delays iri future. 

From the informat:on furnished by the Minis-
try of Law, Justice and Company Affairs, the 
Committee note that 8i months time was taken 
in translating the F;nal Report, 1976 of the Wakf 
Inquiry Committee Parts I and II and then 46 
months time and 8l months time was taken in 
printing parts I and II thereof respectively. 
Even considering the factors for delay like 
abolition of the Official Languages Com-
mission and setting up of a new wing 
ie., Ofticial Languages wing, shortage of staff in 
t.¥t wing and heavy translation work with the 
Wing, etc., the Committee cannot help taking the 
view that the delay which had occured at print-
ing stage was inordinate and could be avoided. ' 
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The Committee feel that if the Ministry had 
taken proper note of the recommendation con-
tained in para 2.14 of the Third Report (Fifth 
Lok Sabha) presented to Lok Sabha on 30-8-1976 
it could have laid the report in the cyclostyled 
form. The Cominittee would, theref<lre, like to 
reiterate their aforesaid recommendation that in 
order to avoid delay, cyclostyled copies of the 
Reports should be laid, provided this does not 
become a regular feature and the printed copies 
are made available to Members as early as possi-
ble, in no case later than a month after the sub-
mission of a cyclostyled Report. 

The Committee need hardly stress their 
earlier recommendation made in para 2.15 of 
their First Report (Fifth Lok Sabha) that ordi-
narily b~th the English and Hindi versions of 
Reports I documents should· be laid on the Table 
simultaneously. However, in exceptional cases, 
where it is not possible to lay both the versions 
simultaneously, Ministry I Department while lay-
ingone version should invariably lay a state-
ment explaining the reasons for not laying the 
other version. In such cases the other version 
should be laid on the Table either in the same 
session or at the most by the end cf the next 
session. 

The Committee note with satisfaction that 
the difficulties expla'ned by the Ministry of Law, 
Justice and Company Affairs in their communi-
cation dated 10-4-1978 have since been overcome 
by them and adequate arrangements have since 
been made for the translation of reports of the 
CommitteeslCommissi':>ns into Hindi as stated by 
them in their subsequent communication dated 
12-10-1978. The Committee hope that in future 
both versions· of reportsldocuments, etc., which 
are required to be laid bef-ore Parliament, would 
be laid by the Ministry of Law, Justice and Com-
pany Affairs simultaneously and in time. 
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The Committee need hardly stress that all 
the Ministries and Departments of Government 
of India should draw up a phased programme 
for completing translatbn of reports I documents 
into Hindi within a specified period so that Loth 
EnglishlHindi Ve!'siODS are laid on the Table of 
the HOUle simultaneously without delay. 

--------------------
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